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STATEMENT SHOWING THE INSTITUTION, DISPOSAL AND PENDENCY OF CIVIL AND CRIMINAL CASES
IN THE MONTH OF APRIL,2015 IN THE HIGH COURT OF TRIPURA AT AGARTALA
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CIVIL (MISC) CASE:
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HIGH COURT OF TRIPURA, AGARTALA
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STATEMENT SHOVING THE YEAR -WISE PENDENCY ofF cases aT THE END oF APRIL, 2015 IN THE HIGH COURT OF TRIPURA AT AGARTALA
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